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O R D E R 

PER BENCH: 

 The aforesaid appeals have been filed by the assessee 

against separate orders dated 19/1/2015, passed by the ld. 

CIT(A)-41, New Delhi for the quantum of assessments passed 

under section 153A/143(3) of the Income Tax Act, 1961 for 

assessment years 2005-06, 2006-07, 2007-08 & 2011-12. 

2. In all the appeals, besides taking various grounds on 

legal issues as well as on merits, the assessee is aggrieved by 

passing of ex-parte orders by the ld. CIT (A) and without deciding 

the appeals on merits. 

3. Before us, the ld. counsel for the assessee, Shri Sanat 

Kapoor, submitted that assessments have been made in the case 
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of the assessee in the wake of search and seizure operation 

under section 132(1) and all the assessments have been 

completed under section 153A wherein all the additions made 

are beyond the scope of section 153A, as nothing has been found 

during the course of search. However, assessee could not 

represent its case before the ld. CIT (A) due to unavoidable 

circumstances, therefore, in the interest of justice the matter 

should be restored back to the file of the ld. CIT (A) for fresh 

adjudication on merits and in accordance to law. 

4. The ld. D.R. also agreed that the matter can be restored 

back to the file of the ld. CIT (A). 

5. After considering the aforesaid submissions and on a 

perusal of the relevant orders, we find that the ld. CIT(A) has 

passed ex-parte orders, without deciding the issues on merits 

though various opportunities appears to have been given by the 

ld. CIT(A). However, in the interest of justice, we are restoring the 

matter back to the file of the ld. CIT(A) to decide the issues on 

merits as well as in accordance to law after giving due 

opportunity of hearing to the assessee. The assessee shall also 

ensure that proper compliance is made before the Ld. CIT (A) on 

the dates of hearing. With this direction, all the appeals filed by 

the assessee are remanded back to the file of the ld. CIT (A) and 

are treated as allowed for statistical purposes. 

6. In the result, appeals of the assessee are allowed for 

statistical purposes. 

Order pronounced in the open Court on 26th October, 2017. 

Sd/- Sd/- 
[PRASHANT MAHARISHI] [AMIT SHUKLA] 
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